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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.222 of 2001

Date of decision: This the li{\; day of June 2002

\

The Hon'ble Mr Justice D.N. Chowdhufy, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative‘Member'

Ms Trishna Boruah,

D/o Shri Narayan Baruah,

Village- Boraera, P.0.: Titabor, P.S.: Titabor,

District: Jorhat, Assam. «s....Applicant

'By'Advocates Mr B.M. Sarma and Mr A.D. Chaudhury.
" - versus -

1. The Union of India, through the
General Manager,
N.F. Railway,
.Maligaon, Guwahati.

2. The Secretary, Establishment,
Railway Board,
New Delhi.

3. The Railway Recruitment Board, Guwahati,
represented by the Chairman,

Railway Recruitment Board,
Guwahati.’ :

+ 4., The Chairman,

"Railway Recruitment Board,
Guwahati.

5. The General Manager. (P),
N.F. Railway,
Maligaon, Guwahati.

6. The Chief Personnel Officer (Admn),

N.F. Railway, ’ :

Maligaon, Guwahati. ' , ......Respondents
By Advocate Mr S. Sengupta, Railway Counsel.

+ e s es s eesne

CHOWDHURY.J. (V.C.)

The issue relates to appointment in the Railway

'/éervice on completion of the Vocational Course in Railway

Commercial . (Two . ' ' Years. Job:- Lihked - Colurse Full

j:&iﬁé)uwmfor“w the academic - year 1997-98. The Railway




Recruitment Board invited applications in the prescribed
form for admission into the Vocational Course in Railway
Commercial (2 Years' Job Linked Course Full Time)

commencing in the academic year 1997-98 from candidates

below 18'years of age and appearing for the first time for.

10th class examination in the current academic year from a
recognised Board. As per the Notification the last date
for submission of applications was 6.12.1996. The
Notification also indicated ~that candidates seeking

admission to the Vocational Course would be required to

appear in an entrance examination to be held on 9.2.1997.

In the advertisement it was also mentioned that those who
qualify for admission as per merit list will be admitted
to the two-year Vocafional Course in Railway Commercial,
commencing from the écademic year 1997-98, provided they
pass the 10th class examination with at least 50% marks
(40% in the case of SC/ST/OBC candidtes). As per the
stipulation mentioned in the Notification, on successful
completioh of the course, the candidates were to be
appointed in the - Railway-‘,service as Commercial
Clerks/Ticket Collector in the scale of pay of Rs.975-1500

with usuallallowances as admissible from time to time.

2. In terms of the Notification the applicant

submitted her application in appropriate form and after

_processing of the application she was called for the

written examination for admission to the Vocétional
vide letter dated 20.1.1997, that was to be held on
16.2.1997. By Memo dated l6.2.l997. the respondent No.4
intimated the applicant that she was declared
provisionally eligible to appear in the viva-voce test to
be held on 30.6.1997. Subsequently, vide letter dated

30.7.1997, the Senior Personnel Officer (W) for General

Menagere.e..sec.



Manager informed the applicant that she was selected for
the Vocational Course in Railway Commercial which was to
commence fof the academic year 1997-98 in the Faculty H.S.
School, North Guwahati and accordingly she was advised to
report to the SPO(W)/CPO's office, Maligaon alongwith the
required documents in original on or before 8.8.1997. She
was also intimated that her candidature would be finally
qonsidered subject to her passing the H.S.S.L.C.
_Examination with requisite percentage of marks fulfilling
the other eligibility- conditions. The applicant
accordingly reported before the concerned authority and
the concerned authority by communication dated 8.8.1997
directed the applicant to report to the Principal, Faculty
H.S. School, North Guwahati by 12.8.1997 for admission
into the Vocational Course for Railway Commercial for the
academic year 1997—98 provisionally. She was also directed
to submit her HSLC/Equivalent examination original mark-
sheet securing requisite percentage of marks within the
period specified. The applicant accordingly reported to
the Principél, Faculty H.S. School and she was duly
admitted. The applicant successfully completed the course
in the year 1999 and the respondent No.5 was accordingly
intimated to that effect by the school authority. According
to the applicant,>save and except her all her batch mates
were appointed on successful éompletion of the Vocational
Course ignoring her claim._It may be mentioned herein that
the. applicant belonged to the Koch-Rajbongshi
Caste/Community of the State of Assam. The Koch-Rajbongshi
-community was declared as Other Backward Class (OBC fér
short) Community by the Government of Assam vide

\/\/\/Notification No.TAD/BC/268/75/37 dated 27.11.1975. The

community as a whole was enjoying the benefit of the

NotificatioN..eeceecsos



Notification as members of the OBC community ever since
the publication of the above Notification. By an Ordinance

dated 27.1.1996 the Koch-Rajbongshi community was included

in the list of Scheduled Tribes specified in relation to

the State of Assam (excluding autonomous districts) by
amending the Constituent (Scheduled Tribes) Order, 1996
and the said Ordinance was to provide for inclusion of the
Koch-Rajbongshi in the list of Scheduled Tribes specified
j : in relation to the State of Assam, which was duly notified
in Part II- Section I of the Extraordinary Gazette of
India dated 27.1.1996. The benefit continued vide the
‘ second ordinance dated 27.3.1996. The third ordinance was
; l promulgated on 27.6.1996. On 9.1.1997, the fourth
‘: ordinance was issued to cohtinué the benefit to be
conferred on those people. However, the last ordinance
conferred the benefit only for a period of six weeks.}The
Parliament referred the matter for being considered by a
Joint Seleét Committee of Parliament. The ordinance was
pending before the said committee and thus the Ordinance
came to be lapsed by virtue of efflux of time. The above

facts were recorded in the Judgment and Oraer rendered by
- the High Court on 2.4.1998 in Maitreyee Mahanta and others
f .~ Vs. State of Assam and others, reported in 1998 (1) GLT
504. It may also be mentioned here that the Government of

f Assam vide Notification No.TAD/ST/98/92/138 dated
28.1.1996 notified to the effect that consequent upon>
¥ inclusion of Koch-Rajbongshi Community in the 1list of
Scheduled Tribes of Assam (excluding Autonomous Districts)

i it was ordered that the Koch—Rajbongshi as appeared

| i’_/ﬂv/against serial No.18 of the Notification dated 27.11.1975
P
would cease to be a constituent of Other Backward Classes

of Assam with immediate effect. ' In effect the said

| L o . Notificatilione.e..<....

—— T
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Notification deleted the Koch-Rajbongshi Community from
the constituent of\OBC in the State of Assam in view of
the fact that the Koch-Rajbongshi Community was included
in the list of Sche?uled Tribes of Assam. For the 'eVents
mentioned above, the applicant was not favoured with the
appointment érder. Hence this application seeking for a
direction on the respondents for appointing her in the
Railway service as Commercial Clerk/Ticket Collector as

per the advertisement.

3. The respondent authority contested the case and

opposéd‘ the claim of the applicant. In the written

‘statement the respondent authority  stated and contended

that the applicant was found to have fulfilled all the
conditions of the advertisement dated 9.11.1996 and
accordingly she was admitted in tﬁe Vocational Course in
Railway Commercial (2 years Job Linked Course) commencing
in the academic yéar 1997. 1In the written statement the
respondents also stated that the applicant belonged to the

Koch-Rajbongshi community and that she was selected

against the Scheduled Tribes quota on 24.7.1997 vide panel

dated 24.7.1997. The Ordinance issued vide Gazette
Notifiction dated 27.1.1996 became invalid and to that
effect it feferred to fhe Railway Board's clarification.
The respondents in the written statement specifically
mentioned. that the Koch—Rajbongshi community was was
treated as Scheduled Tribes only from 27.1.1996 to
2.4.1997 and after that they were no more Scheduled Tribes
and that vide Gazette Notification dated 29.1.1996
they were deleted from the Céntral List of Backward
Classes of Assam and as such they were not OBC also from

29.1.1996. It was stated that on the day of

advertisement/.cceeeeees

\



adveftisement/notification the applicant was Scheduled

Tribe and since the ordinance lapsed when the question of
her appointment in the Railwéys came against the Scheduled
Tribes quota, she ceased to be a member of the Scheduled

Tribe community and as such she could not be provided

appointment against the Scheduled Tribe quota due to the

lapse of the ordinance and the Railway Board's letter and
Ministry of Tribal Affairs, Assam's letter dated 8.11.2000

by which it was clarified that Koch-Rajbangshi community

' was treated as Scheduled Tribes and they were deleted from

the list of Backward Classes.

4. We have heard the learned counsel for the parties

at length. Mr B.M. Sarma, learned counsel for the

applicant, strenuously contended that the applicant was

duly selected as per the advertisement and she was

adjudged suitable for selection. The applicant had

undergone the necessary course .and on completion of the

training it was incumbent on the authority to fulfil their

commitment as per their advertisement. The learned counsel

for the applicant contended ‘that on the last day of

receipt of applications, the applicant was a Scheduled

Tribe since the Koch-Rajbongshi community was listed as
Scheduled Tribes by the Ordinance No.9 of 1996. It

continued to be Schduled Tribe till the ordinahce came to

be lapsed by efflux of time. Mr Sarma contended that the"

date of eligibility was to be determined on the last date

of receipt of application and admittedly,Athe applicant

was a Scheduled Tribe as on 6.12.1996. The right she

acquired as such was an indefeasible right and could not

have come to an end by efflux of time. Alternatively, Mr

Sarma submitted that at any r&te the applicant indisputably

belonged. ......

v



belonged to the Koch-Rajbongshi cummunity. Admittedly, the

Koch-Rajbongshi community by notification dated 27.11.1975
all throughout were treated as OBC in the State of Assam.

The same was deleted on 28.1.1996 in view of the

inclusion of the community in the 1list of Scheduled

Tribes.

5. As per the advertisement . the " Scheduled
Caste/Scheduled Tribe and Other Backward Classes
candidates were provided with similar benefits. The
applicant could not have been denied the benefit of OBC in
view of the decision rendered by the High Court in M.
Mahanta's case (Supra), where the High Court issued a -
Writ of Mandamus to the respondents to modify the

notification dated 28.1.1996 with a view to revive the

rights and privileges already accrued to Koch-Rajbongshi

community in serial No.l8 of the Notification dated

27.11.1975 within a prescribed period. In the
aforementioned case also the applicants who were aspirants

for admission to the MBBS/BDS course belonged to the Koch-

Rajbongshi community were provided the Dbenefit of

Scheduled Tribes -quota and Subséquéntly the benefit was
withdréwn because of the lapse of the Ordinance. The High
Court in the said case also directed for providing the
benefit of OBC for.the purpose of reservation, contended

the learned counsel for the applicant.

6. Mr S. Sengupta, learned Railway Counsel, contended,

that the respondent authority assessed the facts in its

entirety and bonafide took the decision in view of the

'e§ents mentioned in the written statement.

7. We have given our anxious consideration in the
matter. Admittedly, on the last date of receipt of the
applications, the applicant was a Scheduled Tribe

candidatee.ceececececeee
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candidate. The ‘Koch-Rajboﬁgshi ‘community, subsequently
ceased to be Scheduled Tribes in view of the lapse of the
ordinance. But the fact remains that Koch-Rajbongshi
community was also one of the OBCs and subsequently, the
High Court issued mandamus to the respondents in M.
Mahanta's case (Supra) to revive and preserve the rights
already accrued to the community which could not be lost
sight of. The act of law should prejudice no person -
"Nemini facit injuriam" - Law favours public good. It was
the act of the‘respondents which generated the iegitiméte

expectation of the applicant for her absorption and it was

the respondents who sent her for thevjob linked course,

which she completed at the cost of the public. Keeping in

mind the balance of hardship and inconvenience with

consonance of equitvae are of the opinion that this is a
fit case in which the respondents should reconsider the
entire matter in the‘light of the observtions made above
for the applicant's appointment in the Railway service as
Commercial Clerk/Ticket Collector as per the advertisement

in the facts and circumstances of the case. We accordingly

- direct the respondents to consider the case of the

applicant for appointment in the light of the decision of
the High Court in Maitreyee Mahanta and others (Supra)
bearing in mind our findings and observations made above.

We also direct the respondents to complete the above

. exercise expeditiously, preferably within two months from

the date of receipt of the order.

8. The application is allowed to the extent

" indicated. There shall, however, be no order as to costs.

tr \ * : {\/\,—/"‘——_\"
( K.Lxg.bs?ﬁxR ) ' ( D. N. CHOWDHURY )

ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI DEICH,

GUWAHATT .

-
I THE MATTER OF
Vele HT0w 222 of ~2001
H:S,v;s Trisine Baruah rae E_pplicamﬁ
-¥5a =

1. Unien of Indicw.
2+ The Secretary (Establishment),

Reilvey Boord, Hew Delld.
3« The Reilwey Recru:i.tx:ient Board,

Stetion Road, Guwahatl.
k, The Chairmen, Rejlwey Recruitment ~

Board, Statien Recd, Guwehati.
5. The Generel Mensger (P),

H. F. Beilvey  Ma 1g80n.
G+ The Chief Persopnel Officer

(Adan.), W& Reilvay,

Meligaen,

ess Respsndents.
- AN - .

Written Statement for end on bebhell of

the Respsndents.

The mnswering respendents pest respectfully beg 0
sheweth as ynder
1. Thet, the enswering respondents hatve gene through
the copy of the applicatien end have understeod the contents
thereof.
Conbdesseeel
. - - - - - - = _ - N — =,~::;~'£
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2 "’fh@:’@, save and except these statenents of the
applicent which are bome on records or are specifically
adnitted hereunder, 211 other allegatioms/averments of the
applicent as made in the applicetisn are denied herswith
and the applicant is pyut to strictest proof of those state~
nents which are not specifically adnitted by the respondents.
3 That, for the scke of brevity, the respendents
have beon advised to cenfine their reply snly on these
QV@I*EEQI‘S}'ES of the applicant which are I‘@leven"mm naterial
for proper decision in the case and the peticulous denial
of each aud every avemants/allegations have been avaided :
with;:ut admitting the correcness »f any such allegatiens/

‘ i
FVETHents. ;
Ly | That, the case suffers for want of valld cause of
actian. .
D Thet, the applicant has ept ne valid right te file
this epplication.
Oe Thet, the case is fit one to be dismissed in
limine.
7 o That, with regerd to azvermenis in paregraphs L
to W% of the applicetisn, the respamdents sdmits snly those
stabements which are bsme en records end/or ere specilically
ednitbed he m:un d@rs -

Contdesesesd
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Tt is to mentisn herein that the nevification/

dvertisement of the R..:.m«y Reerulbment Board is dated

mﬂ‘

9.11.967q~, copy of which has bam amexed 28 Annexure-I to

the a2pplication and as she was i‘a“ql 9 have Tulfilled all
4 ) -
the cendlitiong of the ’iO‘blf:i.C?T.tl?ﬂEV cdvertisement deted

0.11.96 she was admitted in the vocational course in

Railvay c smercisl (2 years job linked gourse) comnencing

in the scademic year 19W
——‘—:—‘-f

Tt is ednitted thet the appliceat belenged te

Koch=Rejbonshi Caste/Communilty &8 stated =t paragraph h.iii

of the application and os else opserved from the Annefure-3

[N

to the spplicction end that thc applicent was selected

AL e, —e—-—-—-) .

(‘.r‘,mut the s heduled Tribe que‘c.a on 2’—%.’7 .‘?J[ nzem

pum—

dated 2k /.9—?. But the ordinance issuaed vme Gazette noti-~

fiention d;{,r‘a 171,96 becene- invalid as is well apparent
O D V0 g

from the Reilvey T homrdts letter dated 2. 1.96 The Rejlway

Beard clarified thal the x:ec 1R hons v c@mmlty eppointed

during the peried 27.1 96 to 21,896 camet be selected

aeninet the S.. (Scheduled Tribe) quota. Thus, the benefib

12psed m 2140496 —

Ministry of Tribel Affeirs in Assém vide their

letter dated 8e11.2000 slso clerified thet :

ey

(i) Koch-fajbenshi cemmunity was trewt a8 3.0

t

enly from 27+1.90 1o 2. .‘.97 end after that

they zre no more 8.I. and
S

(i1) vide Gazette notificatien dnted 29196, they

were deleted fr%m the Centrel list of Beckward

g

Class of Assan and 28 such they are not 0.5.C.

pm—————E
e A

o~ ——————
P i e 7 A .

(Other Bachwerd Comnmity) alse from 291496 «

e

[ . p— e )

Combtideceas aal«}

Ve s mea P g Ty et P s B b e dpe - odmamemn —_

-l

(81
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It is thws = fact that on the day of advertisenent/
netification she was S.T. 298 20 Fe R of 2dscidor oAm
e Wt XX . and as the srdinance lapsed when the questisn

af her sppoidtment in the Reilway came against the 8.T. duetsa,

coyld not be provided with eppointnent avf.:msi the 5.7. quata
pasts, due te lapse of the %rd.m&mcc;s and the Rellway Board's
Jetter and Ministry of Tribal Affairs , As s@m-'s letter dated
841142000 Dy which they clarified that Kech-Rejbonshi Coenru-

nity was treated as Scheduled Tribe mnd from 2741496 to 24497,
Ptfto (:{vua -9 Q‘l\svk\:. &.LLA«SC_.L‘ 27.1-%6 M”&w‘mn

> & & im%/wﬁ W,%ﬁwﬁw &n;s, rv\izows www

cR.cctt 7's Aak X Z116R e Al mﬁ:\‘ "% RS-0 S C

é;! sﬁ ‘é 2 4 \&L K&QA/\ e‘.‘_m \2L - T T N
QQQ:D’YQQ:S S;qva‘wmmo\g A,%-MQW.
84 Thet,with regard te everments et parsgraphs l.x,

Yoxi, Mexil, Wexlii and kexiv of the spplication it is steted
that nene of hor alleghtions are adnitted except these which

ere bome on records or are specificnlly admitted hercunders

In this cennection it is te reiterete that the
gpplicant was not appeinted in Reilway's job en successful
completion of the V.0 .R.Cs Course due to the fzet that the

ardinance issued in the Gazette netification doted 17,.1.96

becane invelid vide Reilway Board's letter Ho. 9’+E(SC"£,)31,/‘2
deted 2:1;_'98 26 the Reilvay Board hes cotegerically stated
vide Pai‘a'-vzlx thet c#ﬁn.b.\la*te belenging to Kech Rejbhonshi
community @ppointed during 27.1.96 to "gj‘.ﬁ_‘sﬁ_@jmp;sriod cannot
be selected _:;;gﬂmst ST quote. Since the applicant wag
selecﬁe:ﬂ against the 8.T. quote on 247 SF (dee. the panel
published by the Chaiman, Rejlway Recruitment Beard om
2ed7.97), the applicaat could not be eppointed agninst the

S e quobs a8 the benefit extended om 274190 already lapsed
from 278396

Contidess t'tus



m R{'}» .

-y

oL we

oY

ladl

It is zlso to state herein tm’s & reference was
alse made teo the Reilway Beard vide letter Ho. B/ 252/ER/18
PLIT(T)/98=99 dated 6/7.142000 on the peint as to whether
the applicant could be offered the appointment since she
belongs te Koch Rejbenshi Community and alse copld be congiw
dered agzinst the S.7. queta (a5 the applicant alreddy comple-
ted the V.C.R.C. Course) or the applicmt hes to be refused
appeintment to the pest for which she has wundergone two years
tradning courtes But the Railwey Boerd hes not considered
for her appaintment on the Reilways as Ticket Cellectoxr/
Commercinl Clerk egainst the Scheduled Tribe (S.T.) quete
vide Reilvey Board!s letter Ho. 9l E(SCT)1/3%/2 dtd. 1946 .2001
on the ground thet en reference of her cose te the nednl
Hinistries i.c. the Ministry of Tribal Affeirs and the Hiniséry

of 8ociel Justice and Eq:.p@w;mant . ’l"‘h@y"r@pli@eﬁ/c:l@:'rifi@d 25

under 3

(&) The Ministry of Tribel Affairs vide their letter/
 0.He Ho. 1205/55/2002/TACHE) deted 8.11,2000
heve clarified that Koch Rejbenshi Commumity of
_ Assen was specified 23 Scheduled Tribe from
271496 to 244497 oo

Compmity 18 not ireated as Scheduled Tribe in

A after that Koch Rejbenshi

the state of Asssp.

(b) The Ministry of Secial Justice and Eupovement
" yide their O.M. Ho. 12011/65/98~KCC dated
¥ey!2001 have zlso clarified thet accerding to
the Gazette of Indis notificatien He. 29 deted
29.1.1996, the Ceste/Community "Rejbonslhi Kech
nes been deleted from the Centrel list ef Backe

wepd Clacsses of Assen.

Contdessssd
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As such pers s belenging to this Ceste/Community
cennot enjoy the benefit of 0.B.C.'s alse in the State of

Assen from the date of issuc of above nebification 1l.c.

2 é’1';:96 end sccerdingly, the applicant was intinated vide
Generzl Menager (P), HJF. Reilweys letter No.5/252/EDI/18/
Pt.II(T) dated 127,200 thet the epplicent's cose ¢8nnob be
congidered for appointnent as Ticket Cellector/Coeching Clerk
against 8.7 quete theugh the epplicent bolenged te Koch'

Rejbonshi Corrmunity.

Qe Thet, with regerd to grounds s steted &t peragraphs
5 end relief sought for ot porsgraph § of the application, it
is submitbed bthat in view of what have been submitted in the
foregoing poregrophs of this Written Statement, nene of the
groumds as put ferward by the epplicent ere sustainaple , The
relicf o8 prayed for by the gpplicant in peragraph 8 of the
application arc also not aduissible in view of the faet of

the case. It is also denied thet -

(1) There hes been eny arbitrary er discriminttery
acticn on the part of the respondents in dealing

with her csse. or

el

| _ (11) That the spplicant hae pot been inmformed or

I epprised of a3 to W vhy she has not been
eppointed. or

(1ii) Thet she scquired & right for eppointment or a
oo
right of enduring character @:'zalhslze wee btermed
a5 8.T. on the day of advertisement/notification
and upte the day of her of seloctison she was

enjoying the status of S.T. by virtue of

Contdesesd?
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ordinénces 4n vogue. It is &lso & feclt that at
the time of consideretion of her eppeintment,
she cefised 1o beleng to §.40. Communliy due to
lepse of the ordinance \,M;/t,) folkoved by on
Act.end hence she could nat be of fered eip loy-

ment against the 8.7. queta.

10, Thet, all the actions token in the case are quite
legal, velid and proper.

1. That, the answering respondents crave leave of the
Aomtble Tribunal to pernit them te file additional Written
statenent in future, in cose the same is found te be necessary

for the ends of Justice.

124 That, wnder the facts and circumstances af the
case as stoted abeove, the instent epplication is pet mein-

-

tainabhle and is 2lse liaple to be dismissed.

EEREEES Vel"ificatiﬁél
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She MU e g~ AL aged aboubt Ly

cenrs by eccupdtion Reilwey Service at prodent’ working
T 6

25 Cheirmen of the Reilway Récruitment Bezrd, do hereby
solemnly affirm and state that the stetementes mede at

peregrephs 1, 2 and 3 are true te ny lmewledge and those

o¥hon

nade st percgrephs 7 end 8 are true to my informetion &s
gathered Trom records which I helieve to be true and the

rest sre my humble submissions before the Hont'hle Tribual.

(A

6
CHALRHAN Tl
RATLWAY RECTUITMENT BOARD
* GUWAIATI.
FOR AND OF BEHALF ©F UHIOW
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c‘?,arm&f;%
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% _asl Frontier Railway,
- _1gaon, Guwahati.

A 1/3)/2 Move Delhil, dalaod
g
ey
o

SH}'I M

’

. L, S /)
liaibility of och-Rajbonashi Communityjfﬁhhf
as Scheduled Tribe in relation to Assam,

{ !
{ i

Coliefor HLEL Rallway's Loller NooB/231/Hesv/Cv./PLY
o (KR) daled &,2.07,

CHATI

(A%

L » »

With reference Lo above, Minlstry of Welfare's O.da
, No, 12006/17/81-3D(R.Cell) dated 20,10.97 enclosing Derartment
[ of Legal Affairs' clarification, is cenclosed for further
necessary aclion on the above subject.
TR
(v
Encl.: Aas above,

',.‘_o

( Surindar Kumar
Ji. Direclor Estt
Ralilway Epard.
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MINISTRY OF LAW, JUSTICE AND COMPANY AF FAIRS

(Legislative Departinent)
Ncw Delhi, the 27th January, 1996/Magha 7, 1917 (Saka)

THE CONS;I’ITUTION (SCHEDULED TRIBES) ORDER

(AMENDMENT) ORDINANCE, 1996 -~

No. 9 or 1996

' P:omulbuud by tlu. President in the Forty-seventh Yeur of the Republic of

‘ [ndia.

An Ordinance to provide for the inclusion of Koch- -Rajbongshi in
Scheduled Tribes specified in relation to the State of Assam.

.
Whtkeas Parliament is not in session and the President is satisfied il
- stances exist which render it necessary for him 10 take immediate uction;

Now, ‘THEREFORE, in excrcise of the powers conferred by clause (1) of ar
~ the Constitution, the President is pleased (o promulgate the following Qrding

) L (1) This Ordinance may be called the Constitution (Scheduled Tri
(Amendment) Ordinance, 1996,

(2) Ut shall come into lorce at unce,
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2. i the Schedule to the Constitution (Scheduted Tribes) Ovdor, 1Y, in
wPart 1L—-Assum”, under the Heading “11, In the State of Assam exeluding the autonomuous
districts:-", after item 9 and the entry relating thereto, the following item and entry shall

be added, numely:-
;» <L s

410, Koch-Rajbongshi.".
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CENTRAL ADMINISTHATIVE TRIBUNAL GUWAHATI.

BENCH: GUWAHATI.

(An application U/S. 19 of the Administrative
Tribunals Act 1985)

O.A No. /2001

BETWEEN : -
Miss Trishna Boruah, |
. D/o Shri Narayan Baruah
| Vill: Boraera, P.O: Titabar P.S.: Tltabar
: : - District: Jorhat, Assam. . |
. . e | e APPLICANT.
| 1. Unien of India, through the Genersl
' Manager, N.F.Railway, Maligaon, Guwahati
-781011.
2. The Secretary, Establishment ,. Railvway
Board, New Celhi-110001, |
3. The Raiiway Recruitment Board , Guwahati
° * represented by the Chairman, Railway
Recruitment Board, Station Road,
Guwvahati-781 001. ,
4. The Chairman, Réilway Becruitmeht Board
Guwahati, Station Road, Guwahati-781001
. The General Manager (P) N.F. Railway,
Mahgaon Guwahati-781011.
6: The Chief F’ersonnei Officer (Admn) N.F.
-Railway, Maligaon, Guwahati-781011.
------- RESPONDENTS,

(nid
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1. _THE APPLICATION IS AGAINST THE FOLLOWING:

}'  Against the non-appointment of the applicant as
Commercial Clerk in N.F Railway on her successfully passing
the Vocaticmal Course in Railway Commercna! (2 years’ job
%mked Course) in 1989 pursuant to the advertisement of the
Railway Recruitment Board ., Guwahati , dated 9-11- 1998.(and
published in the Assam Tribune on 9/1 1/96)

5. JURISDICTION OF THE TRIBUNAL.

That as the advertisement for the vocetional course in
Railway Commercial (2 years’ job linked Course) was made by
the Respondent No.3 and the appointment is 1o be made by

the Respondent No.5 whose offices are located in Guwahati,

- this Central Admlmstratwe Trlbunal Guwahati Bench’ has got

‘jurisdictien to adjudicate the matter for redressal of the

grievances of the applicant.

3. LIMITATION.

That representattons have been made to ‘the

" respondent No. 5 for the appomtment of the applicant in

service on 20- 4-2000, 18-5-2000 and 28- 6-2000 and more

than © months have passed from the respectwe dates of the

,representanons and this application is preferred within one

- year from the expiry of the 6 months penod from the dates of

the representatlons and thus this application is within the

limitation prescribed by Sectron 21(b) of the Admtmstratwe :
- Tribunals Act, 1985.

4, FACTS OF THE CASE.

l)" ‘That the apphcant states that the respondent No.3

published an advertiserment on ©- 11-96 whereby applications

were invited for admission into the vocatlonal course in

. Railway Commercial (2 year's job hnked course} commencing

]

)
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" in the academic year 1997-98, from candidates below 18 years
of age as on 1/6/97 and appearing for the first time for 10
class exammatlon in the current academic year from a
recognized Board, after having studied as a regular student of
the school. The apphcatlons were to be submitted within 8-12-

" 19986 and the candidates seeking admission to the vocational
course would be required to appear for entrance examination
to be held on 9-2- 1997 it was. further stated in the aforesald
advertisement that those who pass the entrance examination
and qualify for admxssmn as per merit list will be adm;tted to \
the two-year Vocational Course in Railway Commercial,

- commencing from the academic year 1997-98, provided they
pass the 10™ class examination with at-least 50% marks (40%
in the case of SC/ST/OBC candidates) in the aggregate. After
successful comp|e£ion of the Course, the candidates were to
be appointed m Railway service as Commercial Clerks/ Ticket
Collector in Scale of Rs 975-1500/- with the usual sllowances

as admissible from time to time.

‘j‘)—\,u:f\l\ﬁ %“%wata' A copy of the said advertisemer;t is annexed hereto and
marked as ANNEXURE: 1

i) " That being eligible for the aforesaid vocational course, the
applicant submitted the application form duly filled in to the
respondent NoB and pursuant to that the respondent No.3
was pleased to call the applicant for the written examination
for the vocational course (1997-98) vide letter No. RRB/G41
dated 20-1-97 , to be held on 16-2-97. |

-~

A copy of the aforesaid call letter/ admit card issued by
the respondent No.3 fo the applicant vide letter
No.RRB/G41dtd.20/O1/97 is annexed hereto and marked as
ANNEXURE:-2

ii'i) That it is pertinent to mention herein that the
appiicant belonged to the Koch- Rajbongshi Caste/community,

which was declared as Other Backward Class Commumty by
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the Government of Assam Vvide Notification

No.TAD/BC/268/75/37 dtd27/11/75. However, by an ordinance

dated 27-1-98, the President of India was pleased to declare

the. Koch- Rajbongshi Caste/community as Scheduled Tribe

and Hills Tribe People. This benefit was continued by a
'second Ordinance dtd.27/3/96, by a third Ordinance |
dtd.27/6/96 and then by a fourth Ordinance dtd.2/4/27. The '
applicant , thus , belonging to Scheduled Tribe (Plain)

community at the relevant time, applied for admission for the
vocational course in Railway Commercnal as a Scheduled Tribe
candidate and . was accordmgly called for the entrance

exammatlon by the respondent No.3.

A copy each of the caste certificate dtd.14/8/96 and - |
dtd.27/3/2000 showing the applicant to be a person belonging.

to ST and OBC respectively are annexed hereto and marked as

'ANNEXUREs-3, ANNEXURE:-4 respectively.

iv) That the'appli'cant states that pursuant to the written

éxamination conducted by the respondent No.3 on 16-2-97,

the respondent ‘No.4 vide letter No.RRB/GHY/41/10 was

pleased to inform the applicant that she has been declared

- provisionally eligible to appear in the viva-voce test to be

conducted in the office of the Chairman, Railway Recrultmem
Board Guwahatf on 30-06-27. '

- A copy of the. call letter for viva-voce test issued by the
respondent No.4 vide letter No.RRB/GHY/4’!/1O dated

16.2.1997 is annexed hereto and marked as ANNEXURE:-5.

v}  That thereafter by letter No.E/252/EDN/17(W) Admission

dated 30-7-1997, the Sr. Personnel Officer (W} for General

Manager (P) was pleased to inform the applicant that she has

been selected for the vocational course in Railway Commercial

which is to be started for the academic year 1997-98 in
Faculty H.S. School/ North Guwahati and hence she was
advised to report to SPO(W)/CPO's office/ Maligaon along with

the required documents in original on or before 8-8-97 and

rd
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further stated that her candidature wi!l be finally consid'ered
. subject to her passing the H.8.S.L.C Examination with
requisite percentégé .of marks fulfilling other eligibility

conditions.

A copy of the letter No.E/252/EDN/17{W) Admission
dated 30-7-1997 is annexed hereto and ma_rked as

ANNEXURE:-6.

vi) That the applicart accordingly reported to the
SPO{W)/CPO’s office/ Maligaon along with the 'required~
documents in criginal on 8-8-97 and the Sr. Personnel Officer
(W) for General Menager (P} was pleased to issue letter No.
E/252/EDN/’.3'7(VV) Adm. dated 8-8-1997 whereby the applicant
was directed to report to the Principal, Facuity Higher

Secondary School, North Guwaehati, by 12-8-97 latest for

admission . into the Vocational Course on “ Railway
Commercial”- for the academic year 1997-98 provisionally.
- | . Further, the appiicant was directed to submit HSLC/Equivalent
“f?d)s{’*\fk original mark-sheet securing requisite perbentage of marks

(?>0L7W“"‘:K within 31-8-97 failing which her admission would be cancelled
from the school. The applicant states that she accordingly
reported to the Principal, Faculty Higher Secondary Scﬁooi;
North Guwahati, and was duly admitted. | ‘

A copy of the letter No. E/252/EDN/77(W) Adm.
dated 8-8-1997 is. annexed hereto and marked  as
ANNEXURE-7. | N
vii) That the Ordinance by vvrhich Koch-Rajbonshi Community
iﬁ Assam' was cdnferred the status of ST (Piain) lapsed by -
virtue of efflux of time and as a result, the applicant who
submitted her applicetion for admission into the vocational
course in' Reailway Commercial, as pér the advertisement
dtd.9/11/96 as an ST {Plain) candidate ceased to be a member
of the ST {Piain) Community.

viii) That it is pertinrent to state here that the applicant was

selected for admission to the vocational course in Railway
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Commerc&al msplte of the fact that at the time of issuance of
the letter No E/252/EDN/1 7(W) Adm. dated 8-8-1997, the .
" applicant no longer belonged to the scheduled Tribe (P) due to

the lapse of the ordinance without enactment.

ix) That havmg been admitted for the vocational course uo
Railway commercial at Faculty Higher Secondary School, North
Guwahati for the academic year 1997- 98, the applicant
successful!y completed her course in the year 19989. On the
successful completion - of the vocatlona‘ course by the
apphcant the Vice-principal of the School was pleased to
nform the respondent No.5 vide letter No. C/EST/VCI/96-97/P
Il dated 4-10-99 about the result of the Vocat:onal studentsg

and further requested the respondent No.5 to do the needful.

A Copy each of the Certificate dated 31.8.99 issued
by the Central Board of Secondary Education indicating that
the apphcant has passed the All India Senior School Certificate
Examination’1999 and the letter No. C/ESTNVCI/96- -97/P 1l
dated 4-10-89 ' are annexed hereto and marked as
ANNEXUREs-8 and ANNEXURE-9 respectively.

"x) That as per the adverttsement dated ©-11-96 issued by
the Respondent No.3 , after successfu! completion of the
vocational course, the candidates were to be appointed” in
Raitway servxce as Commercua! Clerks/ Ticket Co!lector in Scale
of Rs 975--1 5001— with the usuat allowances as admissible
from time to time. However even though all her batch mates
were appointed on their successful compietton of the
vocational course, to the utter surprise of the applicant, even
after successful completion of the vocational course she was
not appointed as per the terms and conditions laid down in the

aforesaid advertisement.

xi) Thatthe applicant being aggrieved by the inaction on the

part of the respondent authorities in not appeointing her-on her

- successful completion of the vocational course in Railway
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Commercial made a representation to the Hon’ble Minister for
Railways , to do the needful.

A copy of the letter dated 27" January,2000
addressed to the Hon'ble Minister for Railways is annexed
hereto and marked as ANNEXURE:-10.

xii) That the applicant having waited for a period of more

than 7 months for the appointment order and still not hearihg

anything about her appointment from the side of the

respondents , by letter dated 20-4-2000 reduested respondent
No.5 to do the needful so that she gets her appoiniment at the

earliest. Similar requests were again-made to the respondent

© No.5 on 18-5-2000 and 28-6-2000.

_ Copies of the letters dated 20-4-2000,18-5-2000
and 28-6-2000 are annexed hereto and, marked as
ANNEXURE:-11, ANNEXURE:-12 and - ANNEXURE:-13
respectively. ) .

xiii) That the. applicant states that the resbondent No.6 vide

letter No.. DO No. E/252/EDN/18P.II (T) 98-89 dated Jahuary'

'12,‘42‘001 requested the Executive Director (Estt.)) Railway

Board, New .Delhi to arrange communication of the Board’'s

decision with regard to the appointment of the applicant, who

had passed iﬁ the final XiI Class Examination,1999 and ‘also
the Railway Commercial Course conducted by the CBSE,

which was still pending in the Board's office.

A éépy of the letter No. DO No. E/252/EDN/18P.It (T)
98-99 dated January 12,2001 is annexed hereto and marked
as ANNEXURE: -14.

xiv) That the applicant states that till date she has not been
appointed and the silence on the part of the respondents in

the matter is deeply regretted and such silence has further

. aggravated the miseries of the applicant for no fault of her.



Tuisbea
Roswah

Further' the applicant states that whenever she approached the
office of the respondent No.5 to e-ncjuire as to her appointment
she has been repeatedly informed that they are seeking
clarification on the matter of her appomtment from the Railway
Board, New Delhi. It is stated herein that the applicant is
totally unaware of what clarification is sought for by the
respondent No.5. -

S. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS.
a) For tkha't, ‘as per the advertisement dated 9-11-96

issued by the Respondent No.3 . after successful completion of
the vocational course, the candidates were to be appointed in
Railway service as Commercial Clerks/ Ticket Collector in Scale
of Rs.875-1500/- with the usual allowances as admissible
from time to time. Hence the applicant has a legitimate right to
be appointed in Railway service as Commercial Clerk / Ticket
Collector on her successful completion of the vocational course
in Railway Commercial.

b) ‘ For that, havmg successfu!ly completed the
vocational course in Railway Commercial, the applicant has a
legitimate expectation that she would be appointed in the
Railway service as Commercial Clerk / Ticket Collector as
stated in the advertisement dated 9-11-986 issued by the

Respondent No.3.

c) For that, the respondents acted arbitrarily and in a
discriminatory manner by not appointing the applicant
whereas all the other candidates who completed the
vocational course successfully along with the applicant were
appointed prompthy and hence the inaction on the part of the
respondents is against the principles of natural justice and

administrative fair play.

dy For that, as per the advertisement dated 9-11-96

issued by the Respondent No.3 after successful completion of
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the vocational course, the candidat‘es were to be appointed in
Railway service as Commercial -Clerks/ Ticket Collector in Scale
of Rs.Q?S— -1500/— with the usual allowances as admissible .-
from time to time and on the basis of the aforesaid assurance
the applicant completed >the vocational course in Railway
commercial successfully but having been denied appointment
in Railway service as Commelrciai Clerk / Ticket Collector till
date, the applicant is made to lose three valuable academic
years for no fauit of hers.

e) For that, if the applicant is not appointed in Railway
service as a C?:?mmerci-al Clerk / Ticket Collector immediately by
the respondents, she would suffer grave injustices and

would also stand to lose from the point of service seniority.

f) ' For that, the respondents have denied the appli'cant
appointment for no fault of hers and moreover has.not‘
informed her as to why she has not been appointed till date
when all her batch mates are appointed over the course of

time and such action on the part of the respondents is totally

-y unwarranted.
Roswih. 6 DETAILS OF REMEDIES EXAUSTED.

The represéntations dated 20-4-2000, 18-5-2000
aﬁd 28-8-2000 have been preferred requesting the respondent
No.5 to do the needful so that fhe applicant may be appointed

‘at the earliest but even after a period of 10 months no action
has been undertaken by the respondents to appoint the
applicant in Railway service as a Commercial Clérk !/ Ticket

Collector till date.

7 MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER COURT: |

The applicant further declares that she has not filed

any writ application or suit regarding the matter in respect of
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“which this application has been made before any court of law

or any other authority or any other bench of this Hon'ble |

Tribunal and no such application or suit is pending.

8 RELIEFS SOUGHT FOR:

in the premises aforesaid your app!icant»
prays that your Honour may be pleased
to call for the records, calling upon the |
respondents to show cause as to why
the applicant should not be appointed at .
the earliest having successfuily
completed the vocational course in
Railway commercial pursuant to the
~advertisement dated 9-11-96 issued by

the Respondent No.3 and or pass such

' : ’L B further or other orderforders as this
b '\?DQ}\,\/L& _
jmﬁ{ﬂ\o\ ' Hon'ble- Tribunal may deem fit and
proper.

And for this the applicant as in duty bound shall ever pray.

9 APPLICATION IS FILED THROUGH ADVOCATE:
10__PARTICULARS OF [.P.O |

PO SU-4240%%

DATE OF ISSUE 09-0¢-o1

ISSUED FROM  GP0, Pomdeizan

PAYABLE AT Gwweheli®
11 _LIST OF ENCLOSURES:

As stated in the Index.

------ Verification.
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VERIFICATION.

I, Miss Trishna Boruah, D/o Shri Narayan Baruah, aged about

21 years , raesident of Vill: Boraera P.O: Titabar P.S.: Titabar

. District: Jorhat, Assam do hereby solemniy affirm and verify
i that the statements made in the accompanying application in

- paras 1,2.3 ,4{vii) ,4(viii) .40, 4{xiv) .6 7 ,9,10' and 11 are

true to my knowledge and those made in paras 4 (1) .4(i),
4iiiy, 4(iv) 4v) .4{Mm) , 4(b) .40d) .4 (xii) end 4(xiii) being
matters of records are verily believed to be true on the basis of
the information derived therefrom and the rest are'my humble

submissions before this Hon’ble Tribunal. | have not

suppressed any material facts

And | s(ign this affidavit today dated @(ﬁ,\ of

June'’2001 at Guwahati.

g w:/fﬁ%ox BOJCWJJL -

Signature of APPLICANT.

[
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Pin Code -
Date of Hirth
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(I which atudylng u( present )
Year of ndmission to the schual

i which studying st present and
j the class o which udmitted.
1 Month/Year of appearing for

: Secondary School certificate
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Details of Postul Order
Pontal Order Numinr ERCIE
Isaue of Post OMee D
] Dato of laaue
VaJue
{ 4 Decluration -

i1} [ hereby declared that the
«p leatlon is correct in all respects and that | am appearing
i che first time {n the Xt Class examination of uny Board of
) ertion, | also understand thatifany false Information has
- 1 furaished in this application form, | shall be debarred
¢ acontinuing the Vocatx:na) Coursein Railway Cominercia)
i Jor from appointment in Railway services

gy {amalso aware that | should make my own arrangements

S st st et

- e moy sawes

EE Iy T
L XY

R

L e s ey ey

information furnished in this

H, meet the expenses !qr studying in the School where | get
£ Isston,

) h; ﬁ| - e R e R L '
" (Signature of the vatililnte )

CEHTIFICATE FROM Tiig PHINCIPAL/HEAD OF
TR AN PHON. )
ver R Pt Bl Banin = cocones 1y stydying in
£ kol ae o regular sdeng atel & appuinting don 15 e

1 muwmmtmumnmunnn(wnnhu'mlhy e

b oo cutrent aeadeirile yonr vig, |Hig u.
Man e el g 1o wlwyn gl i) A Hu dste of Digh
Wowted by the candidate e voect o the st of wy
g e mid aa per focunla ol e wHhiein),

Q BIgNALUIE | e e
U
-H.‘l- .

BINE | s a e e i s 00
(Prinelpal/ Hoad of the Institution)

€ rossed Postal Order for R, 20/
“Two sellf-addi enne| atampund covery

—_ Seal
«Hee 20em x 1iem)
" hiree attested puss
¢ ae pasted on the form).
+-Hested copy of Custe Cortificne (in ease of SCUSTORCY
o u/2086.) '

o -

S

I

i€

sle phutographs {in¢luding the

R
et Lo

el -1 X T

BN G Aoty

HAILWAY RECRUITMENT BOAKD (GUWAHATI
NTATION ROAD, G TWAHATI. 7TR1001, ARBHAM
(9
) VOUATIONAL QOURSE IN BAILWAY OQOMMERCIAL
(2 YEARE JOB LINKFED UOURSY, FULL TIME)
COMMENCING IN TIE ACADEMIC YEAR fr o,
Drate of pubieatbemn - (0 |1 1600
Date of Clostng . (6 V3 ) 4o

Applicathome wTe mvimd, in the presciibwed fornat g

- e

l below, for admission to the above course from candidates

1

., SC/ST/0BC candidates) in

below 18 yearn of age and sppearing for the first time for 10th
class examination In the Curent academic year from a
recogniped Board, afier havingstudied aaa reguler student of
the school,

The candidates seeking admission w0 the vocational
course, which would be conducted at the plus-two stage In
FACULTY HIGHER SECONDARY SCHOOL, AMINGAON,
GUWAHATI-31 (Name of the school, as applicable) would be
required to appear for an entrance examination o be held on
09,02
ROE LIMIT Htudonus who are kess than 18 years of age as v1)
Ist June, 1097 Le. those who are barn on or afer 02.06.1979 are
eligible to apply
EXAMINATION FEE  Ihe examination fee of Rs, 20/- should
be sentin the form of a Croesed Postal Order drawn in {avour
of the Chairman/Radway Recrultment Board, Station Koad,
Guwahatl 781001 (to be spocified e applicable), BC/HT
cundidates ure exemped from examination fee.
EXAMINATION CENTRE - The examinatiog will be held at
GUWAHATI only (w0 be specified, as applicable).

Those who pass the entrance examination ang qualify
admisaion as per merit list will be admitted to the two-ycar
Vocational Course in Railway Commercial, commencing from
the academic year 1997-88, provided they pass the |0th class
exumination with at least 50% marks (40 in the case of
the aggregate. After succeasfu)
3¢, the candidates will be appointed in

Jamercial Clerks/ Ticket Collector in
§250-1500/ - with the ysual allowances
REfie to time. Applications form duly filled
in should be sent only (o the Rlll!uyw[{cc;uumsm Byard,

fLution Road Guwahatl 78100) MBI ON OF before 1750 hry”
of G196 ThE sppdicstins ran wlar b dpogigesd W 1

Application Box kept In the Rellway Beerumment Bossds
uftics Betore 12590 twa of § 14 06

For fall dotaile regarding the entrance sxamatiog,
Cuutse tuitent, job proapects and other tonditlons, plesar
Fefer tothe Cantral Advey flasmen bbb 1y Busployineni
Newn ind Hosgar Huvachar dated fm.a 114w,
" e o . o,

e e s e _ |

« completion of the Coups
Railway service :
Scaleof Rs. 975-K

;
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under Employment

[ 1 CATEQORY No,
RN ATI A R

B T Ty

BN onthe NORTHEAST FRONTIEH BAILWAY.

.oy ey wul e AL Y

PROAIAMME OF WITTY EN EXAMINATION 18 AY GIVEN RELOW

DAIL A ML VENUE
IR I(i 1"‘l|\ll|a (IR RN FTRTRY
ey oy AINDAY 13130 « |6 00 WY [he W O there vty 1), Hlesp) G opmient o e
i - D IL LbedeiBs. = B i o - .LQ-L.].’":J'--‘ ., '” “/h:!“'!l'.' t' LAL " -k Lk e 4 de

' L
Yiw tyllowhng Yerms and vonditions muast he notad tor strlat compliance,

Youwilnetde admtedtoth's wittan axammation withoutthls CALL LETT EFVADMIT CARD anddios notitzelf give
ny nnm)mnunnor soloctior

COUr Qi l.muu hag bown weaptad provisionnily andis sublaat tochack opdtulfiffimant of wll gancdivone laid dovm
i tha naietl.mploymeni Not e, ‘ 2

Hyou doratfulfill the condin:ons as laid down in the said £ mploymu\tNot.( o, pleaseignorythis CALL Y 7Y™/
ADMITCARDanddonctapyoar, '

Elly the ptesntuteandsd donmthe weitton axtenination willha callsd fer the VIVA-VOCE 1107
Yol ate 1adlatray your own iavelingarpentia (torUT'VORS gandidates

I
¢ plranatingihe Ghairman, ARE,GHY and ntherothizials ot HRL/Guwabiatiditectly of indirastly by s gansidala or
0Ly Lirhi sall raquesting uider GuRaldaeation 16 Wie fearuitinant willranar agandilata it for disguelithation

nly the £ anchdatag andtha perdans angagiad in condusting the eaaninabiun will b allowad intothe axamination
pramisgs. Strict dincipline and sllance mustbe maintainedinthe exanmatioryHull Roorns. Appropriate activnwill bu
tahenincnduof thosa ndopting enfalr maane Inthe oxamination hali, ote . .

{OH 8C/BT CANDIDATED ONLY 1ONPHODUGTIONG! H L GARDYOUARL ENTITLER 16 THAVLL
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HADWAY RECRUCEMENT BOARD St Bowd,
CGUWAHA'TL Cro il cAvsmn)
(Uder Covigficnte of Posting) el 2 o,

. PRl

o RIRBGHY A1/ ST -

(CALLLETTERFORVIVA-VOCKTEST) X et B s Ly

f‘(.), e TE N TR '1::\'}\"",.'.;,',:'ﬁ{:‘:%":‘g"f:":r'

Shri/Smt./Kum __ Tt $Ahvmae,  Bovr o b LA e
Wit de S

i?;{,?y ‘/"'"“i,’
] gt e B
RollNo, | /| 2l olol gl ) S

* "".m;’:'_"--s.

SUB. : Recruitm.cnt for the post of Voca Koval €oucse, 993 - 58 T8 T e
inthe pey/-scaleof Rs, wiy _-onthe N.F.Railway, A Y y“"y

\r o 'v‘:' /

Iy . MR I 1 L 5 L S !I .
under Emp. Notice No. _ni( & Catg. No. _ NIL ., L S S ST A _r,‘
#*#t**##****#m‘l*##*#"l**‘*****‘**#**#t#*****#****#m*'ﬁ 1

1

L Withreference to your application for the above-mentioned post, this is to inform yau that you have
been declared provisionally eligible to appear in the viva-voce test to be conducted in the oftice of

, Chairman, RRB/Guwahation_ 30~ 6~ 2 2 ! at_J-co amn/pam

G e At e e
Wee AL o .

2. Pleasenote that you will not bo admitted for the viva-voce test without this call lettur, Morcover, this
K el levter itselfdocs not entitlo you for final selection and your ¢ wibitity also depends os your flfilling
: Ml therequisite conditions of eligibility us ulso Inid down in (he Employme * Toticecited ubowe,

j % 3o Youmustsubmit el original copics of the certificates and documents regarding provf ol age, caste, -

‘; scademic, educationnl and technical qualifications, working experience, sports wd estideo-cori-

. anlar activities, | ‘

f Custe certificntes must be as per preseribed proforma of the Government and jssin dhy peompe-

f iwnt authority only, ' ;
‘ rouwill also huve to bring with you the photocopics of e cetilicates/documents nrnticued ibove
1 duly attested by a gazctted officer or head of any recognised school or col lege.
A . [}
i 4 Gandidates nlrendy in service ina Gavt, or Semi-Gowt, orpanisation must submit o " MO ORI
1 TION" Certificate from their respectivo Headu / Controlling QfVicerw, fuiling which they will not by
) dHowed 1o nppenr in the vivievoos teat, . |
i S Porverifieation ofyour duto of birth, you nist invatiably submit your original Matrd alation Centifis i

. whie and mark-sheet,

6, Wherooriginal cortificates/murk-sheets havo not been insued by the concerned Boan U venity/
Coupell, a proviglonal centiflonloimark-aheot usuied by e siing Board/University/ Councl i to
b dubmlited betore the vivasvoee, '

e At om tho dute mentloned ubove, your nttondangs iy b sequlred onmorg i ong day, You
are therefore, advised to come prepared accordingly. o

8. This RRB will not bear any responsibility towards the boarding or lodging of any candidh.. . . ihese !
arrangements will have to be made by the candidate himsel herself. ’

9. Norequent for any chango in the date of vivievoes tost will e entertnined mid tiere will L 1O Bup-
1oty vivivace tast for nlmentoos, :

10 URund OBC candidates will have to beur thelr own travelling expenses (o and from (e test centres.

© 1L TOR SC/ST CANDIDATES 1
o ON PRODVGTION OF PHIH CALL LECTER YOU WL 85 0010111
LO FREE TRAVEL BY TRAIN IN BECOND CLANS 1RO el Loy
BEN TO GUWANATL BTN, & BACK,

]
THIS PASS 1S AVAILABLE UPTQ _O R~ 0P~ O .
(Authorlty + Rly. Bd.'s Letter No. E(NG)I-84/RSC/122 dated 23-11+'840)
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tha £91loviige Jasuronbe in ardednad o oo el e @8 O Y

valont Bxaminabiog, 1997 .

' 1, l«.z;i‘k-r:lm.‘f af Nafelin G v nn o on gl

P, Curtdfionty dnopeonl uf am.

¢ Carte cortitdontc 00 et (Jerbay A1 onys
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\ncede [ .
v l { Sub s Admdsudon Lo the Vacutlonul ¢ourso &
Rullway Comncreiol £or the coadendce yeay
1997-98 {21 li. Fe Ralluway.

LN ]
.

¥ou tru hereby Alrected to rupart to the Prdnedpad,
aeult Ulqhnv'ﬂcqﬁndnry HSchaml,y thheth Gueabiitd Cor edralsusion
into the vacationel Couruwe on "Hulluay Conmetreluln o0 the

ucadenie yeur 199708 proviuionally, You will have to subnit \///*
|

IWLC/Equivalent ordginul nark=shect sceurdng roguluite pereentage
cof marky within 21-8-97 felling «hich your sdulssion w11l be
cancelled fran the vchnol.

You are advised to report by iR k-9Oylutcest felling which
aur cundidntura for tAndssion in tho voentisnel ¢ourve is
Luble £ b onneel ed,

netully regerding wAndssion fee for Cless - XI at the
beginding nf thu terns dv as follows-

'le dnnual Tes, , Rse 604) , 000
de  Admdauldon 1ou. | e L0000 .
" Je Developmcnt(Canstructianeof m.coo.oo
~ gchool Duilding).
. As Bueeurity mongy(Rofunduble), e OO LY
bBo runuport Meu extiue nopsuds o the Alotilices
Se Tuiltlon ree(lut & ond '
'T instulnentya ) (per month 164750 /3 1. 1500.00 (approx.)

course syllabus, ddmission form and Ilostel prospectus nay
aculty TiiNboy

ffacondary Jdchaoly North © Quwahatl.
([h \k

‘ ’70.1434?ﬂ
. SR PERSOLNEL OFPIGER Y
' for GENERAL MAMGERCTRIMIGY. .

- - T dme T a Ly - -
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. copy to - Frincipal, TFaculty Iighor S econAury Schobl,uirth Guwdhati,f :

P

GIY =78103), Loy irformution und oecessury dction please,
! < e 13 requested to kindly refer to this office letter of

T . cven nunber Aquted 26-6-92.
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Koaiy

To ‘

! Tl Generad Manager (p)
MOt Nt :
oo abiabe s JHTC T ‘

Dear Sir,

-t e v

‘

. Sub : vocational Course in Rail ey Cohunerciaf Appointment
' o candidates sssccess{ul i conpartment Exaniination
, Yring stnte acadentic year.

Ref : vailiny Boardd letter Mo, t o) 89 = LD - 13 (wol 111)
dated 20,5, 04 and Mimites uf !)L BritLering contit
tee/ l{{p Baard's 10, Efiw) g5 - El')l - 8 dated 27. 10. 95

e result or vacadonal students who huve cleared the compuriment Examination in the ( '
sume acndemic year given by CBSE us well as Ruilway Baard during 1999 with re(erence *

to e dbios e ate enclused duly attested by the Head Ul'lhl, bstitution. *T'he tabulation sheet
ol tesulis shewang separately for five candidates and one umchgl.tw vide annexure [ & 11 I

respectively Apart from copies of Railway Boards Ia.(lu undu relerence are enclosed for
your relerencs

t

in this regard please connect my c.\rltct letter of even No dated 16721 6. 99 as well as

lettes no O/ EST/VCT 796 - 97/ P 1 dated 23 6 % andd do nu.'dlui from your end as l
Lt { '

Thanking vou . | ¢ AVE,/’

. )‘M o3t
Your's fulthfully : ? W

Syff?
N, BbaHYen - ¢ o) ; , \A) Wy o‘w
R o, ‘)'J’Aa//ac%mg//a/ 'A(MS‘J Mﬂ ¥

Vice Pringipal

) Wj)b ', 'UD
Endo * us nbove . W I JM” h ob

%&;]:\ W . Chiel Commercial manager (Geal) Nob- Radlway
for hus information and necessary action please
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2. e foamaTl Baner oo | Titabar,

7 Honblo :unister for Railwvay, ’ ' Ly am, 4‘

Sovt of Indiu, . 27 th Jan,’ 2000
Now pDednde ' ' , 7
‘ |
Jubs Monsappolntment 4An Socvién Afloor chcaursful-
Complotion of o voc.tional Courun, AS per ‘

Advortiuvamont by amilwnyinnoruit:r.-um; ioard,
GL!WJhat:l. )

Refs Adverticcment At 09.11.96 by RRB, Guwahat.{.' ,

l

e |
+ith duo radpoct and numble submibolan, I would likae to

peay £or your Kind attention to tho fol}ow.l.ng fhote,

Mndim,

Thats I have bean Solocted for vodational urte 1997-99,|
no per advertivemont by Rollway Recruitipent Board, Guwahati, &t
0?.11.96. : . , oo
I fhabed have comploted tha couvrne An pér tomns and condixime

tlons laid ¢own by the Hoard und pavoed the last examination on
02.0,9099. - ‘

. , . oy
J& Thas,eccording to the termd. and oonditiony of tho advor=
clocmant, I ot to Lo mepointed &n Rodlwihy Rap te

| Dut, T am yot t got my ehpointmont lottor, .- )

) | That, X am from a lowor middle class fomily, residing at .-
“itubar(ansam) and my fathor espended about ona lac rupecs, . fok .
completion of iy two yoars vogational odurfo. It wad an aconsulce ke
biaeden for my family. Howevor, ty father dld not hesdtato to

b uf ghe expanids, ab tHero 4w suroty of 4 Job 4u Radlway for fe
aftue sucaedsful aeoiplacion off the courya. \ |

. ' That, since Segptemdboer, 1999, till date, I have visicted .
the Parsonnel Naptt, Rallway, Maligaon thrice to.-snquire about

Ry appointments Dut, I am very soxgy to Inote that the doptt. -
hao exprousad tholre tnnbility to Losun me erppolntment lottor !
GO BOMe XOWsINK, NOE Cledr tO mo,. '

. | Thats I have boen paseing duys for the last four and hafd
nonths o8 an trainedunenployed, for no fault on my part and it :
hrinyge frustration to moe Furthor, dua to nanepppatntment 4n timg,
3on bedng losar owonomically oo woll oy fxom the point of service
bﬂ‘ﬂionﬁYo . . |

e vre- o | --oz:z—-ﬁ

! Under thusa’ circumstances, I Sco no other waye but o
aiproach your goouvelf, 00 that as o tryined unenployed ads woll as
o woman I muy get justicas

Thanking you,

Hy adds MiN® Trionng Haruah, Youry 8incercly, )

l
C/0- 8ri Huagayon Baruash, . ‘
vills Borasen, ) _
PeOe TLtubiag, |
Lis tz~Jorhas{Annam) I

nios Trishna Baruah,
S Pl 709 6304,

1

{
|

o Copy tor Mr somnath Chatterjoe.M.P. o i‘,
vl Leador of the CPI(M) Parliamentary Party, s
L Lok uabho, Now Pelhi for information an -
| ‘ neuotsary action. ‘
P ,

| ' .
b _
\ | Miss Trishna Haruah. U,Ji} \
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Ao ¥ Ralluw.ay, : 20,04, 2000 |
7 Maliguon,

Guvwahatt,

S on appodn tmont I vervieo (o nucaansful,
corplation ot yoo edon A hurna, Ro4lway,

sir,

With due respeat .nd mzunm,cs,':ouumzmion. I would like e |

| draw your kind attention to the following facts, on tha coptiontd
n Subject,

That #4rxr, I havg been soluoctod for vocational Courue

1907«99 0/4 Rallway, av poer Advactinement by i, Quwahatl dt
094 11,96,

Thaty X lave BUuguss s Lul by domplovst tha coursy and pansad gk
the axamination on 02, 004996 AB buch, 1 am oligiblo to got appoine

tnent in Railway, as por toerms and conditlony laid down by the
board, :

That airi'ce Sept/99, I havo been repeatedly visiting the
Poreonal Deptt in Raillvway He.Q, 'at Maligaon, to onquiro avout iy

‘ appointment, but, invaine, Thoe concorming officiul has told ny
father (when ‘he visited the doptt in the last part of Feb/2000) l -
i that they are 8eeking some clearifications on my appointmant,

£rom Rallway Board, }lew Delhis I am in complete darkness about - ‘
the outcome of that carraspondanca bhoetweon your'office and tha '

That,ell my baten mates, who have successfull compleated
the courue, got thoir appointment in due 'course of time, But, I
T am the only trainee of that lot to got appointment,

That, X have boean p}wmng dayﬂ for tho last 7 mnthy, ao 1‘
a trained unenployed, for no fault on my part, Due to non apodnte

. ment 4in time, I am boin losar cconomically as well as f#rom the
! point of saxvice sanior tYe

: I am too worried asbout my appointment and above
happeniigs brings frustration to Me as wall to my parents, who
have axpanded a go0d annuny for tudy/eratning of the vooational 1
., GOuxse, I donot know, how long 1 will be able to hold ny '
“Patience, if denial of justice to e continuey
UL} !

S
-3
e 3
]
o
-«

L]

fermven g L -

, Under theoe circume,gxicw. I would earnestly reques t
Your goodself to intervenec in' the matter, 850 that, I can get
‘sppointment at an early date,

T i *

| ‘My present adds . ' . Yourn faithfully, . |
nvi . C/0= MNarayan Baruah, -~ - .
%.‘,Jh Vill: Boraera, , ! ' ' ‘
5 . PeQe Titabar, ' M3 Trishna 3aguan,
Dustte Jorhat SR : T e
< Plo= 705 630 . ; g

by ¢
ah
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Copy tos Honble Minister For Railway, 3 2
L Covt 0f£,Indd a, ' » . i,:
i i New Delhi 110 001, 35 SR
4 - o [ o &
S v W 5‘-; e~
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Tho General Managur,
N.F, lta 1lway,
Malignon,

GQuwnhn ti (Assam).

Titabhar =
18 th may,2000

8 ubs Non Appointment in service Lespite

Completing
Vocational Coursa succonafully,

8ir,
Pleass refer to my lottor dt 20,04,2000,

In this regard I would roitorate that dospite completing
the voeational course Buacessfully snd being eliyilble for appointd
mant, ae per the taxre ant contlitiony latd down by IiG, Guwaha td,

I am yot to be appointed in servico, while all my batchmates
have boon appointed,

in thie condition, I am being harratsed mentally and
economically, for no famult on ny part.l am also heing losing .
eoniority due to non appointment. ¥

It moy pleass be
under what circumstances

and how long 1 heve to b

advioed to mo from your end that
I am not boing appotinted 4n s°rvice
doprived of natucal justice,

Your immediate action in- thio matter g solicited,

Hoping for appointmont at tie vorlicot,

Yours faithfully,

|
Ms Trishna Uazuah !

C/0- Sri Narsyan ﬁaruah. o
Ville Noxsera '
P.0= Titabar {Asson)
Pine 708 630 .
Copy tor 1) Minister for Rallways, wawxie
Qovt of India, Now Doln

1. For informati
hecesgary action, °n and

2) Chiot Minister,Govt of Asgam, D

ispur, for
o . An{qgmat;an“qggnggcoaoa ry acti R

on,

_-:?fc_{/; ka @“J"*"L . i

M3 Trishna Daruah,
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ackiting the otucly pariod of wocattonal courme

That
- OUR dovernmont al

fap o e Xk USRI EHUIPTRT T BT R
R N i ‘

r'\
. 2 & —
.L‘,}a Venoral Manajor () Titabar, 4/
“. Fe RQ’.IUC\YQ 20.06. 2000
uﬁl‘g&o«n;

Guwahatd,

Bubglone rpopodntmant Garvion aftor

Bucaetuful Completion
QL YeoqtLenal Courug . 199700,

&!.tr.

Hith due rospoct oncl humlo ommtnoton, T vRd agoin invite
{our kind attontion to tho follouing facts, wmoge of which I havo hibhin «
ighted {n my lettar at 20404, 2000 aad 18,05,2300, adlreased to you,

That oirx,X havo Buagodufiully camplotoxd tha a: tlonad courne end

I hava tho Kdyght. 20 got WPttt g9 Comnarolal Jlark/rhoket Jolleoctor,

3 Bhe Qono may ba, aa PoE Gotud anl omdltbons Lnld down by tho
way Boards '

™haet, ald ity bavohmat ee hava Do apolnted lung bofores axoepy ma,

My parents expendod a g00d amount of monoy for my otudy of the
oourse and I have already mshausted 3 valunble aenlamia ymoro, 841l dnte,

L

oot Jn hava been angurly  walting wo got ny @polntmant lotter gid

 Fequedting your dptt to rulosso the sano, But, rogeotitaobly,
X Radthar bean gna @pointmont lottor nog Ln:.’omoa the couscy
of vndiyo dalay in this rogaxd, : .

oir, 3 om a girx} of about 20" end  bolony to backward caxeunity,
ways giving priority,and advocating thoe couses of

Wonon and backward olessaon, nopite thaty X hava boon noylogted and

hesural jussice denled wo Mo FULthox, £ have bown vetting punishmant,

o i Bavo bean passing every day end pight in doqy auish o/e 0f my

. eRploymant, Frustzoticon gxips my montal poocso end heppineos,

| N SV
S U O
M . . ] .
i " b,
v H ") .
. ‘ !
1 I : ,
i . ’
S .
p
L4
i~
i

Xl do not know, that oln I have oomltted, fop whiah I have bom
gotting shim punishmat in Chose varly days of 1ife $

However, I ogatin pray your goxisalf to dispoge of ny apointe
mnt lottar,

ot an gardy date, 0o that I may be ralioved of ny agonics
4 enxiediow, . ‘

Touwe fatthfully,

Miss Triohnag Baxuah,
Ville Boraera, '
. 290w TLCC\bG‘" !
93 ¥31,1 59 ) .:ro:hac.‘
i AIBER 5 ine 785 630,

Copy to=_.1) The Chief Qangral Managor, NeFoRallway, Maligaon, -Guwahetd
T .J; ~The Rellwey Miniotor, Qovt of India, Neow Dolhd, ’ 5
"3 The Chiof Migister of AsBam, Dispur, Guwahati,
4) 8ri Bijoy K Handique, M,P, Jorhat Barliamentarxy Constitucnoy,

o ' fy'jcz,%pmm ﬂ?"c““A", ‘

Mics Trohna Darugh,
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- DO No, ER2S2/EDN/TS PALCT) 98-99, Januury 12,2001,
Ty

Dear Shrl Lal

\ Reg !~ Posting of Vocatlonal Course completed candidates.
l

n 122000  (copies - enclosed),  followed by  reminders  dated
%’@4.200().5.5.2000.3'6,2000,8. 2000 and  812,2000 in comnecticn with the
ip;_)c'jlm_me_nt_gi__} m‘l/ Trishon Berug, who had passed in the final XII Class
Vxunination 1069 and wlso In (he Radlway Commercinl Cono condueted by the CBSE,

As the matter Is still pending In Board's Oflice,

' you aré requestzed to arrange
'ommunication of Board’s decision ir the matter.

4

1

el ¢ As nbove,
i
1]

Yours sincerely,

(AKNIGAM )

Sy
WA Shrl KB Lal,

Executive Director (Estt.)
Railway Board

New Delhi,

CHIEF PERSONNEL OFFICER ( Admn)

\Your attention is invited to this Railway’s letter of even number dated 7.1.2000"
and_

!

&
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